NATIONAL COMPANY LAW TRIBUNAL

NEW DELHI BENCH

(IB)-418(ND)2018
CORAM:

PRESENT: MR. L. N. GUPTA MS. INA MALHOTRA
HON’BLE MEMBER(T) HON’BLE MEMBER (J)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING BEFORE NEW
DELHI BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON
05.02.2020

NAME OF THE COMPANY: M/s. Alloys & Metals (INDIA) V/s. M/s.
Hindustan Paper Corporation Ltd.

SECTION: 271-272
S.NO. NAME DESIGNATION REPRESENTATION SIGNATURE

Present: Mr. Avijit Roy, Mr. Rana Biswas and Mr. Sunil Sarma, Advocates
for the Petitioner
Ms. Preeti Nair, Advocate for the Applicant
Mr. Rahul Sharma and Mr. Sushant Tomar, Advocates for the
Respondent

ORDER

CA 736/2020 is an application praying for the inclusion of the word “through
Liquidator”. The same has been incorporated on the last date of hearing.

CA 794/2020 has been filed by the claimant being the Assam Power
Distribution Company Ltd. The grievance of the applicant is non-inclusion of
their claim on grounds of having being received belatedly. Vide order dated
30" January 2020, directions have already been given to the Ld. Liquidator
to consider all claims received by him till such time as the assets of the
Corporate Debtor are actually distributed. The prayer made in this application
already stands redressed.

Notice be effected on the Liquidator for necessary action.
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